
FORM A- PUBTIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Eankruptcy Board of India (lnsolvency Resolution Process

for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/s. APPOLLO DISTILLERIES AND BREWERIES PRIVATE LIMITED

LIN: UA5lIUKA.I.9Y5P I LUI9U,/4

REI-EVANT PARTICULARS

I Name of Corporate Debtor \4/s. APPOLLO DISTILLERIES AND BREWERIES
)RIVATE LIMITED

2. )ate of incorporat;on of Corporate
)ebto. t7-70-1995

3. \uthority under which Corporate Debtor
s incorporated / registered

Ihe Companies Act, 1956

4. lorporate ldentity No. / Limited Liability
dentification No. of Corporate Debtor

J85110KA199sPTC019074

5. qddress of the registered office and
rrincipal office {if any) of Corporate
)ebtor

\4idford House, Plot No.205-4, ll Floor, Amidford
3ardens, M.G Road, Bangalore- 560 001

6. nsolvency commencement date in
'espect of Corporate Debtor

Date of pronouncementof oder: 23-02-2022
Date of order uploaded in NCLT website: 28-02-2022

7. Estimated date of closure of lnsolvency
Resolution ProceSs

t7 0a 2022

8. Name and registration number of the
nsolvency professional acting as Interim
Resolution Professional

R Venkatakrishnan
B8l/lPA-001/rp p00L15/2o17 -2A7A/1O25O

9 Address and e-mail of the interim
Resolution Professional, as reSistered
rvith the Board

qddress; "Rajparis Trimeni Towers" First Floor, 147, G N
:hetty Road, Chennai- 600017, India
Vlail lD: ryl@rvkassociates.com

10 \ddress and e mail to be used for
:orrespondence with the Interim
lesolution Professional

Addlg$l"Rajparis TrimeniTowers" First Floor, 147, G N

ahettv Road, Chennai- 600017. India
l!4ail lDr appollo.cirp@rvkassociates.com

11 -ast date forsubmission of claims 16-03-2022
12 Classes of creditors, if an, under clause

(b) of sub-section (64) of section 21,

ascertained by the Interim Resolution
Professional

\ot Applicable

Names of Insolvency Professionals
dentified to act as Authorized
Representative of creditors in a class

lThree names for each class)

Not Applicable

14 a. Relevant Forms and
b. Details of authorized representatives

are available at:

A/eb link: https://ibbi.qov.inlhome/downloads
\ot Applicable
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Notice is hereby given that the National Company Law Tribunal, Bengaluru Bench has ordered the
commencement of a Corpo.ate Insolvency Resolution Process of M/s. APPOLLO DISTILLERIES AND

EREWERIES PRIVATE LIMITED (ClN: U85110KA1995PTCo19074) on 23d Febtuary,2022

The creditors of M/s, APPOLLO DISTILLERIES AND BREWERIES PRIVATE LIMITED (ClN:

U85110KA1995PTCo19074) are hereby called upon to submit their claims with proofon or before 16'h

March, 2022 to the Interim Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shallsubmit theirclaims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from amonS the three insolvency professionals listed against entry No.13

to act as authorized representative ofthe class in Form CA.

Submission of tatse or misleading proofs ofclaim shallattract penalties.

OaIe I O2-O3-2O22

Place: Chennai
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